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THE WAREHOUSING (DEVELOPMENT AND
REGULATION) REGISTRATION OF
ACCREDITATION AGENCIES RULES, 20101

In exercise of the powers conferred by sub-sections (2), (3) and (5) of section 5 Peyg
nd (f) of sub-section (2) of section 50 of the Warehoys;,

with clauses (d), (e) q
(Development and Regulation) Act, 2007 (37 of 2007), the Central Government hergé
les, namely.— '

makes the following ru

1. Short title and commencement.—(1) These rules may be called the
Warehousing (Development

and Regulation) Registration of Accreditatiy,
Agencies Rules, 2010.

(2) They shall come into force on the date? of their publication in the Officy
Gazette.

2. Definitions.—-(l) In these rules, unless the context otherwise requires,—
(@) “Act” means the \%Y%

arehousing (Development and Regulatiop
Act, 2007 (37 of 2007);
(b) “applicant” means a person making an application to the Authori
seeking registration as an accreditation agency under rule 4;

(c) “certificate” means certificate of registration granted under rule 6;
(d) “Form” means the form appended to these rules.

b

(1) such person shall be—

(a) abody corporate either public or private, ang in
the Companies Act, 1956 or any other |

(b) government body or government affiliat

(ii) such person should possess necessary
adequate office space, equipment, tr Perienced  stafl
expertise in the field of warehousing, financia] capability an (i

credibility to the satisfaction of the Authority; anq Y e

(iii) such person is not directly engaged in warehoUsing businegs

4. Application for registration of an accreditation agency.\(l) " . n
possessing qualifications and other requirements specifieq ny perso

: . llnder
desirous of being registered as an accreditation agency May make an rule .3 a_nd
to the Authority in duplicate, in Form A. application

s Icorporated under
aW in force;

ed bOdy;

| mfrastructure including
amed and ex

1. Vide GS.R. 890(E), dated 8th November, 2010, published in the GaZette
Pt. II, Sec. 3(i), dated 8th November, 2010. of India, Exh‘a-w.i
2. Came into force on 8-11-2010.
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(2) Every application under sub-rule (1) shall be accompanied by—

(a) E;‘ool of ldionhl_v as a legal enlity including cerlificate of incorporation,
N> M <~y % M b LN _‘ . .
emorandum ol Association and Articles of Association;
(b) list of names of owners, sharcholde

. ‘ _ rs, proprietor and authorized
signatory of applicant;

() listof key management personnel and technical experts engaged by the

applicant and their qualifications and experience in various fields
relating to warehousing;

(d) statement of financial credibility in the form of audited reports or
budget statement with supporting documents;

(e) declaration that the applicant shall not accredit any warehouse in
which it may have a direct conflict of interest;

() declaration that the applicant shall comply with the terms and
conditions of certificate of registration;

(@ a non-refundable registration fee of rupees twenty-five thousand
through bank draft/banker’s cheque of any nationalized bank in
favour of Drawing and Disbursing Officer, Warehousing Development
and Regulatory Authority, payable in New Delhi; and

(h) a security deposit of rupees one lakh through bank draft/banker’s
cheque of any nationalized bank in favour of Drawing and Disbursing

Officer, Warehousing Development and Regulatory Authority payable
in New Delhi:

Provided that the Government controlled institution or body may be exempted
om payment of security deposit.

5. Power to make enquiry and call for information at the time of
gistration.—(1) Before granting registration to an accreditation agency under

le 6, the Authority may make such inquiry and require such further information, .

; it deems necessary, other than the information furnished by the accreditation
sency in the application.

(2) Authority may call for any information at any time and the applicant shall
irnish such information to the Authority within the time stipulated by it.

6. Certificate of Registration.—The Authority sl'1a11, after being satisfief:l.that
ie applicant fulfils the qualifications and othgr requirements, grant the certificate
f registration to the applicant within a period of one month from the d_ate of
:ceipt of application in Form B and subject to such terms and conditions as it may
eem fit.

7. Refusal of Registration.—The Authority may, for reasons to.be recorded in
riting, refuse to grant the certificate of registration to any applicant and shall
wnish him with a copy of the order so passed: | |

Provided that before rejecting such applica‘dor.l, the Authority shall give
a reasonable opportunity of hearing to the applicant.

8. Validity and Renewal.—The certificate of registration granted ur}der rul'e 6
hall be valid for a period of three years and shall be renewable for a like period
1 the manner provided under rules 4, 5, 6 and 7.
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of Accreditation Agencies Rules, 2010 :
Every accreditation agency shall—
(a) upon Feceipt of certificate of registration, display such certificate, in
conspicuous place in the principal place of its business;
(b) make an assessment report in relation to each warehouse that it

assesses and shall maintain a copy thereof for a minimum period
three years;

() maintain accounts, books, records and documents relating
accredited warehouses;
(d) not transfer the certificate of registration granted to it;

(e) allow and assist the Authority or its authorized representative
inspect its office, books, records, papers, accounts, etc., at any time; anq

() maintain a Register of accredited warehouses in Form C and sha]
publish the list on its website.

9. Duties of accreditation agency.

10. Issue of duplicate registration certificate.—(1) Where a certificate of
registration is lost, damaged or mutilated, the Authority shall issue a duplicate
certificate of registration on receipt of a request in Form D.

(2) A certificate of registration, which is torn or defaced shall be surrendereq
by the accreditation agency to the Authority on issue of duplicate certificate.

(3) The application for issue of a duplicate certificate of registration shall be
accompanied by a fee of rupees five thousand through bank draft/banker’s cheque
of any nationalized bank in favour of Drawing and Disbursing Officer,
Warehousing Development and Regulatory Authority, payable in New Delhi. |

11. Publication of grant of registrations and list of accreditation agencies.—
The names and addresses of accreditation agencies to whom certificate of
registration is granted under rule 6 shall be duly displayed on website of the’
Authority from time-to-time. ;

12. Suspension or cancellation of certificate of Registration.—(1) The;
Authority may suspend or cancel the certificate of registration granted to a
accreditation agency if—

(a) it has furnished wrong information in the application;
(b) it has failed to comply with the terms and conditions of certificate 0'

registration speciﬁed by the Authority; -
(c) it has failed to perform duties specified under rule 9.

(2) Where the certificate of registration is suspended or cancelled ynder:
sub-rule (1), the security deposit paid under clause (h) of sub-rule (2) of ryje 4 shall

stand forfeited to the Authority.
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of Accreditation Agencies Rules, 2010 V7
FORM A
. (See rules 4(1) and 8)
4 APPLICATION FOR GRANT OF REGISTRATIONIRENEWAL 0
3 F
& REGISTRATION OF AN ACCREDITATION AGENCY*
,:'rOr
f The Warehousing Development and Regulalory Authority.
;‘} .................................................... Photo of
[ — e splicant
E;I New Delhi.
i
%Dear Sir,
B I/WE e having our main/
’;'}egistered office in India at ......ccocovnevienn District ...ccovveerein, g .......................
BBtAle .emcissiiamseniivsviviss with branch office ati......cooocococc Telephone
No. E-mall ................................................. request for grant of registration/
renewal of registration* for functioning as an Accreditation Agency from..........ccounn.....
(1 {0 SRR
" 1.Status of the agency (Individual/firm/ company /Govt. organization/others (Please

4 Peaf'y) ............................................................................................................................
:

..............................................................................

3. Average Turnover during the last three financial years
4. Net worth as on the last day of last financial year
5. Detailed information in separate sheet indicating:

(i) organizational structure, details of experts with credentials, and nature of
activities carried out.
(ii) other details as may be required by Authority from time-to-time.

6. A non-refundable Registration fee submitted, in the form of bank draft/banker’s
ChEQUE OF w.cooorre oo eesems e (nationalized bank /branch address)
"NO. . dated.......courerucenrnn. payable at New Delhi for rupees twenty-five

......................................

..............................................

7. Security deposit submitted, in the form of banker’s draft/banker’s cheque
ST IS N e (nationalized bank/branch address) No. ...
dated.......ooooeeororoovvens for rupees one lakh payable at New Delhi.

8. Existing or Previous Registration Number*™ ......cccocovvnee. dated.....coovvevvenne.

——

" Srike off whichever not applicable.

™ Strike off if not applicable.
Declaration o

L. I/We declare to be authorized representatives of organization to apply for
"gistration of accreditation agency. _

2.1/We do not have any direct conflict of interest with warehouses to be accredited.
3. 1/We are providing all the details required under rule 4 of the Warehqusl?lg
(Development and Regulation) Registration of Accreditation Agencies Rules, 2010 in the
Report appended to this Application.
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{

™ > .t B |
4. 1/We agree to abide by the terms and conditions of the Registration.

5. 1/We hereby solemnly declare that all information herein given is true to the bes |
of my/our knowledge and that in case it proves to be untrue, we undertake to Iluivmml
personor persons concerned in this business against any loss arising out ol such i
or untrue information. )

SigNature ..., ‘

Name in full

......................................

Documents to be enclosed along with the Application:

I. Proof of identity as a legal entity including certificate  of incorporatip,
Memorandum of Association and Articles of Association.

2. List of names of owners, sharcholders, proprietor and authorized signatory
applicant.

3. List of key management personnel and technical experts engaged by the applhican
and their qualifications and experience in various fields relating to warchousing,

4. Statement of financial credibility in the form of auditled reports or hlldgol
statement with supporting documents.

5. Declaration that the applicant shall not accredit any warchouse in which it may
have a direct conflict of interest.
6. Declaration that the applicant shall comply with the terms and conditions of
certificate of registration.
7. A non-refundable Registration fee of rupees twenty-five thousand through bank
draft/banker’s cheque of any nationalized bank in favour of Drawing and Disbursing
Officer, Warehousing Development and Regulatory Authority, payable in New Delhi and

8. A security deposit of rupees one lakh through bank draft/banker’s cheque of any
nationalized bank in favour of Drawing and Dishursing Officer, Warehousing
Development and Regulatory Authorily payable in New Delh,

FORM B
(See rule 6)
CERTIFICATE OF REGISTRATION
FOR CARRYING ON THE BUSINESS AS AN ACCREDITATION AGENCY
Registration No. .................. T of 20......

.......... on

business of an accreditation agency situated al ... DISUCt Stated
........................ subject to the provisions of the \'\"u‘{'lumsing (Development and Reg tion)§

Act, 2007 (37 of 2007) and on the following conditions, namely:

1. This registration shall be valid from................ (o 7 R— 20
State Of......cceinvinrininininanns

2. The Accreditation Agency shall not carry out the business of an accregy
any State other than the said place specified above.

3. This certificate of registration shall not be sold or transferred.

4. The registration shall be liable to be cancelled or suspendud .in accordang, wit]
provisions of rule 12 read with section 35(2)(b) of the Warechousing (Devt.lopmem} thg ,
Regulation) Act, 2007 (37 of 2007). and:

ulation) |

-!
wee for the

2l
|

e
ation at
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form C] of Accreditation Agencies Rules, 2010

5. In the event of revocation or suspension of this certif
oditation Agency shall surrender to the Authority along
forms in his possession.

6. Upon receipt of certificate of registration, the Accreditation Agency shall display
quch certificate, in a conspicuous place in the principal place of its business.

7. The Accr'editation Agency shall rﬁnake an assessment report in relation to each
warehouse that it assesses and shall maintain a copy thereof for a minimum period of
three years.

8. The Accreditation Agency shall maintain accounts, books, records and documents
relating to accredited warehouses.

9. The Accrec?itation Agenc_y shall allow and assist the Authority or its authorized
representative to inspect its office, books, records, papers, accounts, etc., at any time.

10. The Accreditation Agency shall not transfer the certificate of registration granted
to it.

11. The Accreditation Agency shall maintain a Register of accredited warehouses in
Form C and shall publish the lists on its website.

icate of registration, the
with all the unused paper

Signature, seal of the Authority

Date.....ccassnrsasssnins
T
RENEWAL OF THE REGISTRATION
Date of renewal Period for which Signature, seal of the
renewed prescribed authority and date
L
| 2
3.
FORM C
’ (See rule 9)

REGISTER OF ACCREDITED WAREHOUSES
(name of the accreditation agency)
(name of the

“esssescrssrenssaassrsnceneas sesesssesseasnsaaaseseccesarirsl
o . sesessnnases

List of applicants/warehouses accredited Withu..coeeeciininnci
accreditation agency).

rTT‘\Iame of the Date of Date of Whetber Date on whjch
No. | applicant/ submission assessment/ | accredited? agqredlt;\tlon
warehouse | of application | inspection If so, date certificate issued/
for issue of of the on which posted. to the
certificate of Warehouse warehquse applicant/
accreditation accredited Warehouse
by regd./
speed post
2.
&

T T
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FORM D
(See rule 10)
APPLICATION FOR ISSUE OF DUPLICATE
REGISTRATION CERTIFICATE

To |
The Warehousing Development and Regulatory Authority |

..............................................................

.............................................................. Photo |

New Delhi. . |
Dear Sir, ‘I

T/WE cuecciienssssiesscsssisiscicassiaismsiomsmnsirienenin residing at ....ccevvnincnnennniens District
.................................................... State.........ccccoevereisirenrrnnnnnene... Tequest that my/our original
registration INO: s 124 €11 176 (1) o OO for the period
frOMune b Qs usnaspevsinsmsianssnsmssinsen has been stolen/lost/destroyed/mutilated in
the following circumstances:

| | R .

(D) e

(Enclose a copy of FIR and indemnity bond in case of stolen/lost/destroyed
certificate and original certificate if it is mutilated.)

2. 1/We therefore, request you to grant me/us a duplicate certificate of registration
on the same terms and conditions on which the aforesaid registration was granted.

3. I/We have enclosed fee of rupees five thousand by bank draft/banker’s cheque
B s Dl (nationalized bank/branch) No. ......cccecvvrvrrevreenenen.

dated........ccoviniiiiniiiinnnne (date & details) for issuance of duplicate certificate of registration.

4. 1/We hereby solemnly declare that the information herein given is true to the best
of my/our knowledge.

Signature of Applicant(s)
Witness 1. ...vviicincinniinnan,
Witness 2. ..ooeinvviininicieinnnen,



